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| THE PAYMENT OF BONUS (AMENDM ENT) ACF 1973

No. 39 OF 1973

o~ [ist S‘ept.ember,_' 1973]

An Act further to amend the Payment of Bonus Act, 1965

CBEit enacted by Parhament in he Twenty- fourth Year. of the Republie
of India as follows;— ' -

1. This Act may be called the Rayment of Bonus (Amendment) Act, Short

1973.

SR S title.
\
* 2. In section 10 of the Payment of Bonus Act, 1965 (hereinafter refer- g .na.
red to as the principal Act), after sub-section (2), the following sub- ment of
section shall be mserted namely:— - section

\ 7' | 10.

“(3) The provisions of su‘b-s-ectlon (2) shall apply in relation to
the payment of minimum bonus by évery employer o every employee
in respect of the accounting year corrmencing on any day in the year
1972 as ‘they apply in relation to thez payment of minimum bonus in
respect of the accounting year comrhencing on any day in the year
1971 and accordingly for the purposeg of such application, the refer-
ence to ‘the accounting year commencing on any day in the year 1977,
or any reference to ‘that accounting tyear’, in that sub-section shall
be construed as a reference to ‘the-a countlng year commencing on
any day in the year. 1972°.”.

3. In section 13 of the principal Act, in the proviso, for the words and Amend-
ﬁgures “in respect of the accounting year c@mmencmg on any day in the ment of

year 1971”7, the words and figures “in respect of the accounting year com- Section 13,
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mencing on a}iy da_h_ he year 1971 dln respect of the accounting

year commencing o ) ) shall be substituted
Amend- 4. In section 19 of the principal Act, after sub-section (7), the follow-
ment of ing sub- sect1on shall be 1nserted namely:— ‘
section . )
19, . Lo (8) The prov151ons of ‘sub- gfctlons (2) to (7) (both 1nclusxve)

shall apply in relation to the pereentage of the salary or wage of an

employee payable (in cash or, as the case may be, partly by remit-
tance for crediting in his prvoidernt: fund account and partly in cash)
by way of bonus under this Act (¢ _cludmg section 34) in the account-
ing year commencing on any day in the year 1972 as they apply in
velation to the percentage of the salary or wage of an employee
payable as aforesaid by way of Igonus under this Act (including
. section 34) in the accounting yeargcommencmg on any day in the
“'Year 1971 and ‘accordingly for the purposes of such application—-

o (z) any reference to ‘the éccountmg year commencing on
T : - any day in the year 1971’ in sub-sections (2), (3) and (4), shall
be construed as a reference to ‘the accounting year commencing

any, day in the vear 1972’ a*%nd ’ :

(i) the reference to sub se%:‘uon (2) of sectlon 10’ in sub-
= ‘seetion: (4); 8hall be- construed as a: referen‘.ce to sub-sec’mon (3) :
‘of sectlon 10, ._ ey 0T wn o




